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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

< v
forwarded by the Employnment Exchange.In view of thig,

leamed counsel for the applicant prays for a
direction to the Respondents to consider his
candidature alongwith others,
| Going by the order of Their Lordships !
of the Honourable High Court of Orissa in a similar
matter in OJC No, 10454 of 1997, it is opdered that
any appointment made to the post in guestion, shall:
be subject to the result of this Original applicatj.gn
ahd pendency of this Original Application, shall not
be a bar on the Respondents to consider the case of
the applicant, With the apove directions the prayer
for inte‘rim relicf is disposed of,
Let.a copy of this order be given to
leamed counsels gor both sides amd a copy Of this
' order be sent to the Respondents alongwith notices,
At the request of the learned counsel
for the applicant Mr.T.Rath, it is ordered that noti&:e

; $
to Respondent No,2 be sent through DUSTI,
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Du Az ‘ Shri T.Rath, learned counsel for the
Y e i applicant that he does not wish to press this O.A,
(U‘/}, > -94 + any further, Heard Shri U.B.Mohapatra, learned
Addl .Standing Counsel for the Respondents,
o In view of &he above submission, this
v,ﬂﬁ‘& o OeAs is disposed of for not being pressed. No costs.
zw\,;)\? /\VWX‘O Inform the parties.
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